Ntate vs, Vikram Vern

FIR No. 65872016
PS: Hari Nagar
30.07.2020 Ufsec. 279/337 IPC

District Courts Munctionine has been restricted/suspended till 31.07.2020 amid
lockdown by the Hon'ble Delhi Hish Court, however, courts have been
dirccted to take up urpent matters.

Present: Shri Omkar Sharma, learned counsel for the applicant through ViIC
The court is convened through V/C (Cisco Webex) from residence office.

This is an application seeking cancellation of the superdaginama. however, the
applicant has not filed the superdari order alongw ith the application.
Heard. Application perused.

l."
Put up this application with the case file on 04.08.2020 through V/C at Dl:l‘;'lﬂ p.m.,
for consideration/further proceedings. /
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Present Complainant in person through V/C,
O through VA
The court is convened throngh V/C (Cisen Webex) from residence office,

Tt i statad by the 10 that he has taken the CCTV footage of the alleged incident in

apensdove from the DVR which was installed by the in-laws of the complainant.

Heand,

Letcopy of the CCTV footage be supplied to the complainant.

Put up on 31.07.2020 at 01:00 p.m., for further proceedings through VIC,
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